ITEM NO.49 COURT NO.12 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 10164/2013

(Arising out of impugned final judgment and order dated 13/08/2013

in CRLR No. 421/2006 passed by the High Court Of Judicature at

Allahabad)

DINESH PRATAP SINGH Petitioner (s)
VERSUS

STATE OF U.P Respondent (s)

(with appln. (s) for exemption from filing c/c of the impugned
order and permission to file additional documents and stay and
office report)

Date : 16/11/2015 This petition was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE KURIAN JOSEPH
HON'BLE MR. JUSTICE ARUN MISHRA

For Petitioner (s) Mr. Giriraj Subramanium, Adv.
for Ms. Liz Mathew, Adv.

For Respondent (s) Mr. Gaurav Bhatia, AAG
Mr. Utkarsh Sharma, Adv.
Ms. Pragati Neekhra, Adv.

UPON hearing counsel the Court made the following
ORDER

At the request of the learned counsel for the respondent,

list the matter on 20.11.2015.

(Jayant Kumar Arora) (Tapan Kumar Chakraborty)
Sr. P.A. Court Master
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